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By Hon’ble Mr.Kuldip Singh.vember (J)

Hzard both sides.

e The applicant who is an aspirant of the post

of Junior @&occountant has assailed circular datso

FRLUPL9P at  Annexdrsa @t Me  has alser  assailled

circular dated 5.6.7000 at Annexure ‘B The main

grievance of the applicant iz that basic requiremant
faor tﬁe post of Junior dccountant is B.Com and The
ﬁegpondentsu by invoking the power of relaxation, have
permitted even the simple graduates who are not having
B.Com degree to compete in the Limited ODepartmental

Examination (in short “LDE’). Learnsd counsel for the

3

applicant states . that this exerciss of powsr  for

g

relaxkation of qualification from B.Com to &Zenersl

Degras of graduation is illagal and has been <done by

the Dirsctor General without bsing duly empowsred for

lo




.wzw
thae sams.
A Second ground taken by the applicant is that

circular dated 5.6.2000 inviting applications for the
post  of Junior sccountant has not reached to him. On
both these grounds, the applicant has prayvad for

auashing and setting aside annexure “"aa’ and Annexurs

“aB” .

4., Learnad  counsel for the applicant submitted
that it is only the governing body who Is empowsred ta
relax the conditions of educational gualification. In

support of his contention, he referred to clause 45 of

the service byve-~laws of Sports authority of India (in

R

shart SeI’).  To our mind, the sald byve-laws are not

applicable in the present case as they are general in
nature whereas clause 7 of the recruitment rules which
have been framed under these bye-laws sempoawar fhe
Director General to relax any of the provisions of
these rules with respect to any class or category of-

persons, 1if he iz of the opinion that it is necessary

to do so.

to  the _recruitment rules which are at anneuxrs R-.
(page 72 of the paper book). We have comparad the
bye~laws as well as recruitment rules. Clause 45 of

thz bye-laws on which the applicant has relied upon,

iz gensral in nature and deals with power o f
relaxation for the purpose of amending or mnodifying

the bye~laws whereas the recruitment rules at annexure

ke

B Learned counsel for the respondents refarred



R-72 specifically deal with the posts of Finance and

gecounts  departmant and  these are called Sports

guthority of India  (Financs and fAccounts)  Staff
Recrultment Rules,l992. Therefore, these ars the

relevant rules which deal with the recruitment to the
post of Junior asccountant and they do contain Clause 7

which provides that Oirector General is empowered to
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goErods
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2 the power for the purpose of relaxation of

any of the provizions of these rules.

& Besides that, learned counsel for the

respondents - Shri Gupta explained how there was a nesd

o ralax  the provisions of recruitment rules
particularly with regard to sducational
cualifications. He submitted that befors this

s

relaxation, -here  was  an inspection by the Staff
Inepection Unit (in short "SIU°) of the Ministry of
Finance and they found wvarious categories of smplovess
in sﬁrplus but as far the post of Junior Accountant
was concerned, thers was a shortfall of 35 pearsons.
Therefores, in order to adjust the surplus staff, the
Oirector General had exercised its power of relaxation
50 that the emplovees declared by the SIU as surplus,

could be saved from retrenchment.

7. Under these circumstances, we Find that ths
powsr to relax the qualifications for the purpose of
recruitment to the post of Junior accountant has been
exercised with a noble motive and not ‘in arbitrary
manner. It is also seen that this powsr of relaxation
has kesn exercised by the competent authority i.e.

the Oirector General who is empowered as per Clause 7

o
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of  Sal (Finance and

Rules,19%2 to relax any of

rules. We find no fault

respondents in relaxing the

gualification from B.Com

Graduation. Therefora, we

aoccounts)

Staff Recruitment
the provisions of these
with the decisio of

conditions of educaticnal

to Genaral Degrees of

hold that anneuxrs  “ag”

wide which this power has been exe2irc cised: i quite
valid.

5. As regards annexure “aBT, the only gri@ﬁance
of the applicant iz that it has not reached to him.
However, from the endorsement at the pbottom of this

circular, it is

Divisions, Heads of all

and as such, therg 1is n

circular might not have

wheres the
=8 In

marit in  this 0.4. which

Mo costs.

(M.P. Singh)
Member (A)

claear that this

Units,

reached in

applicant was working at the

view of the above discussion,

iz accordingly dis

was Torwarded to all

Cantreas Sub~Centres
that this

the DRivision/Unit

relevant time.

we find no

(Kuldip Si% gh)
Member (J)
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